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C.P. No. 01/ND/2012

The case is taken up out of turn in forenoon session as per request of
counsel for both the parties. Learned counsel for both parties are of
the view that C.P No. 01/ND/2012 cannot be treated as group matter
connected with C.P No. 93/ND/20135, as both petitions have been filed
on different footings. Hence, need not be clubbed together. As, in the
present matter the argument of both the parties have already been
heard and written submission is filed. The court may proceed to pass
order. The case is fixed for the pronouncement of order.

The matter be listed on 12" February, 2018.
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